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MR DEPUTY-bPEAKER : The ques-
lion 18

“That leave be gunted to imlioduce 4
Wil further to amend the Iindu Sue
cesvion Act, 1950

1 he motion was adoptcd
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REPRESI NTATION OI THE
PFOPLI (AMLNDMFNT)
BILL:

(Fnscition of new section 7 4)
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MR, DLPUTY-SPLAKER
tion 18

The Yues-

Thut leave be wiantd to mmbioduce 4
Il further 10 amend the Repiesenta-
tion of the People Act 1951°

{ he motron was adopted
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RESTORATION OF RELIGIOUS
PLACES BILL®
ol wwee Qw Wl (wrage) &
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JYAISTHA 7, 1893 (SAKA)
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MR. DLPUTY.SPLAKLR
Lion 18

The ques-

“That lcave be granted to introduce a
Bill 1o provide for restoration of reli-
gous rlaces under 1illegal occupation
1o then legal claimants ™

T he motron was negatied

MR DIPUTY SPLAKER This

motion 1s negdtived We pass on to the
neat item,

1443 hrs.

CONSTITUTION (AMFNDMLNT)
BILL.

(Amcendment of aiticle 39)

SHRI BUsSHWANALIL JHUNJHUN-
WALA (Chittorgarth) T beg to mose for
le e 10 miroduce n Bill fusther (o amend
the Con titution of Indwa

MR DLPUTY.SPLARLR
Lo 18

fhe yues-

Thut leave be grinted L0 muoduce a
Bill further to amend the Constitution
ot India *

T he motson was adopted.
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1 introduce the Bill
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